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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI '

OA NO. 521 OF 2022

IN THE MATTER OF:
SAMPURNA NAND ...APPLICANT
VERSUS
STATE OF U.P & OTHERS ..RESPONDENTS
INDEX
NDOH: 08.01.2024
S.NO. PARTICULARS PG. NO.

1. | Compliance Affidavit of Respondent No.19 in terms 1-6
of the directions issued by this Hon’ble Tribunal
under the Order Dated 26" September, 2023.

2. | Annexure “A-1: Copy of the CTO dated 04/8/2023. 7-12

3. | Annexure “A-2” : Copy of the MSME certificate. 13

4. | Annexure “A-3”: Copy of Notification dated 24" 14-30
September, 2020 issued by the Ministry of Jal Shakti
(Department of  Water Resources, River
Development and Ganga rejuvenation).

5. | Annexure “A-4”: Copy of the photographs showing
the construction and marking of the pillars.

31-34

6. | Annexure “A-5”: Copy of the photographs showing
the fencing.

7. | Annexure “A-6”: Copy oj_‘the jlaﬂs’:(,y /arly 35-68
compliance report. > , N
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8. | Annexure “A-7”: Copy of the photographs showing 68
the extent of excavation.

9. | Annexure “A-8”: Copy of the photographs showing | 70-73
dust suppression.

RESPONDENT NO.19

THROUGH

S. C. LADI AND COMPANY
Deeksha L. Kakar and Dhruv Kakar
ADVOCATES

B-1/52, SAFDARJUNG ENCLAVE
NEW DELHI - 110029.
Ph. 9313119255 |decksha.kakar@scladi.com

Enrol.No.D/1154/2008|
New Delhi
Dated:26.12.2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 521 OF 2022

IN THE MATTER OF:

SAMPURNA NAND -..APPLICANT
VERSUS

STATE OF U.P & OTHERS --.RESPONDENTS

COMPLIANCE AFFIDAVIT IN TERMS OF THE DIRECTIONS

ISSUED BY THIS HON’BLE TRIBUNAL UNDER THE ORDER DATED

26™ SEPTEMBER, 2023.

I, Bhawana Pandey, D/o Sh. Laxmi Dutt Pandey, R/ 153/1 Jay Sheela, New

Delhi about 50 years, do hereby solemnly affirm and declare as under-

1.

That the Deponent is Respondent No.19 in the above-mentioned case and
as such is well conversant with the facts of the case and as such duly

authorized/competent to swear and depose this Affidavit.

That the present Affidavit is being filed in terms of the Order dated 26t
September, 2023 passed by this Hon’ble Tribunal in O.A. No. 521 of
2022 titled “Sampurna Nand Vs. State of U.P. and Others”

That by way of this affidavit, the Deponent is seeking to place on record
the compliance presently undertaken by the Deponent in consonance with
Environmental Clearance (EC), Consent tq, %erate (CTO), as also
conditions and recommendations of thle Jomt' éomﬁ'nttee in its report
dated 03.02.2023. "2
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The Deponent has been granted sand stone mining rights at the Mining
Project at Araji No. 705, Khand No. 07 located at Village- Bhagautidei,
Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

In terms of the report of the Joint Committee, the Deponent has

undertaken the following measures towards the recommendations and

observations of the Joint Committee:

(@)

(i)

(iii)

In terms of S.no. 2.16 (f), the Deponent has applied for and
received the CTO from the Uttar Pradesh Pollution Control Board
(UPPCB). A copy of the CTO dated 04/08/2023 is annexed hereto

as Annexure “A-1”.

In respect of S.No 2.16 (g), the Deponent submits that concerned
proponent is registered as an Micro, Small and Medium Enterprises
(MSME), and in terms of the Notification dated 24t September,
2020 issued by the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga rejuvenation), the
Deponent has been granted exemption under Clause 1 (v) therein.
A copy of the MSME certificate of the Deponent is annexed hereto

as Annexure “A-2”. A Copy of the said Notification is annexed

hereto as Annexure “A-3”,

In terms of S.no. 2.16 (i), the pillars and their respective
coordinates in the mining project area has been constructed and
written in clear and visible parameter. Copy of the photographs
showing the construction and marking of the pillars is attached

hereto as Annexure “A-4”.




(iv)

v)

(vi)

(vii)
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In terms of S.no. 2.16 (j), it is submitted that proper wire fencing
has been erected all around the periphery of the lease area/mining
project. Copy of the photographs showing the fencing is attached

hereto as Annexure “A-5”.

In terms of S.No. 2.16 (k), It is submitted that the Deponent is in
the process of installing the ambient air quality stations in terms of
the EC and the installation is likely to be completed by within five

month.

In terms of S.No. 2.16 (1), it is submitted that the half yearly
compliance report in terms of the EC has been submitted to the
Regional Officer of the concerned Ministry. A copy of the said
report submitted on June , 2023 is annexed hereto as Annexure
“A-6".

In respect of S.No. 2.16 (m), i.e. raising of plantation around the
lease area; it is respectfully submitted that prior to allotment of
lease/ mining rights to the Deponent, the area in question was
under mining rights for many years to different allottees and due to
the extent of deep excavation in the area currently, the Deponent is
unable to undertake any plantation, as recommended. Copy of the
photographs showing the extent of excavation is attached hereto as

Annexure “A-77.

(viii) In terms of S.No.2.16 (n), it is submitted that the

[A

Deponent mining carried out _g Mihe mining
project area is thought manua‘mo ’ A6} blasting and as such

v
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there is no requirement of filling of the Blast Vibration Study
report on the part of the Deponent.

(ixX)  Interms of S. No. 2.16 (0) it is submitted that the Deponent being

an MSME, has been granted exemptionin terms of the EC .

(x) Interms of S. No. 2.16 (p). it is respectfully submitted that prior to
allotment of lease/ mining rights to the Deponent, the area in
question was under mining rights for many years to different
allottees and due to the extent of deep excavation in the area
currently, the Deponent was unable to maintain the slope of the
mining bench and ultimate pit, despite its best efforts. However,
the Deponent is endeavoring to construct the bench as

recommended, at the earliest, which is likely to take 6™ months.

(xi) Inrespect of S. No. 2.16 (q) and (r), it is submitted that that water
tankers are being used to control dust in the lease area and
sprinkling of water is being carried out regularly on the
transportation route of vehicles, for dust suppression and haulage
road is being maintained. Copy of the photographs showing dust

suppression is attached hereto as Annexure “A-8”.

(xii) In terms of S. No. 2.16 (s), it is submitted that crusher units are
being operated by all the mines wherein weighing machines

already stand installed.

6. In addition to the aforesaid, the half ye_g"ly co h}'gﬂg; ¢ yeport, in terms of

the EC, submitted by the Depone@*’l _et‘h'é R@jdﬁé@fﬁcer, copy of
" A "
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which is annexed hereto as Annexure A-6, contains in detail the status of

the compliance of the conditions of the EC, by the Deponent, which are

not being repeated herein for the sake of brevity.

The Deponent further undertakes to endeavor to comply with all the
conditions and regulations prescribed under the EC and CTO in a time
bound manner, including contributing towards any recommended
Environment Management Program in their day to day operations and

actions.

DEPONENT

VERIFICATION
Verified on this the 20 day of November 2023 at New Delhi that the

contents of the above Affidavit are true and correct to my knowledge, no

part thereof is false and nothing material has been there from.

DEPONENT

. %&km/%//g//
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ey Uttar Pradesh Pollution Control Board
B 7 28 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
oy pra®

Phone10522-2720828,272083l, Fax:0522-2720764, Email: info@uppcb.in, Website: WWw.uppcb.com

187023/UPPCB/S0nebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 04/08/2023
To,
M/s
KARUNA CONSULTANT PVT., LTD. (KHAND-07)

ARAZI NO. 705, AREA-1.01Ha, KHAND-7 VILL. BHAGAUTIDEI, Application Id-
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21713178

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to KARUNA CONSULTANT PVT. LTD. (KHAND-07) located at ARAZI NO.
705, AREA-1.01Ha, KHAND-7 VILL. BHAGAUTIDELI, TEHSIL-CHUNAR, DISTRICT-
MIRZAPUR(U.P.). subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions ;-

1. This CCA KARUNA CONSULTANT PVT. LTD. (KHAND-07) granted for the period from
04/08/2023 to 31/12/2027 and valid for manufacturing of following products.

S
No
| Building Stone (Sand 38900 Cubic Meters/Year
Stone

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Treatment facility Discharge poinr’
Septic Tank Soak Pit

Kind of Effluent Quantity(KLD)

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

i

Parameter 4.~ | % #Standard

(iv) Sewage Treatment and Disposal :- The applicalﬁjsl}al}i proy}xde‘.go{}qprggf:nswe STP as is required with
reference to influent quantity and quality.In case of stoppage of f}idct‘i.‘qi\ingpof STP
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

ENO. l Parameters ‘ Standards j

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area — Area Zone
db(A) Leq
Day | Night| ®ay=] Nigirt ight| Day |Night
Time | Time #Fime;| Time | TimeY Bime | Time | Time
75 | 70 | 5°"55 | g8\ 50 | 40

4. Essential documents to be submitted by tl*rlnd'listry/fjnit as’ R9plicable - =
e ) *

% : 31v] t/

o,/ s e
"/I‘r!. g
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(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. F ifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. P 'g“ »

11. The applicant shall apply before the 60 days of expé;%fﬁ@&%ﬁ

] 2y, change in production types/
production capacity/manufacturing process/capacity en’fiéfi}sé}xﬁ;:nt etc. o

ghange in effluent discharge

point or emission point = : i\ o
12. The Board reserves the right to revoke/add/modifyg“any stipulated ¢ ridit}ion issued Wh CCA, as
may be necessary. @;’-:‘.\ / 4
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 38900 Cu Meter/Year by opencast

and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 705, KHAND-7 VILL.

BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) vide Letter No. 49/Parya/SEIAA/5035/2016 dated

06.08.2023 and submit its compliance report to UPPCB.

3. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022

Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to

illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the

resumption of mining activity by Hon’ble NGT.

4. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission

from District Administration.

5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out

in the daytime only.

6. The proponent shall submitted compliance report of condition imposed in EC within every six month.

7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment

Clearance.

8. The proponent shall establish Water sprinkling arrangement for dust suppression.

9. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at

the corners of mining lease on quarterly basis to the Board.

I'1. If the lease agreement expires prior to 31.12.2027, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.

12. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District

Administration.

I3. Unitshall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources

of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

17. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.

18. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.

19. All trucks, tractors used in transportation of Building Stone (Sand Stone)shall be covered by canvas sheet

to prevent dust emission.

20. Water will be sprayed after loading activity (if Building Stone (Sand Stone)collected could be dry

condition) .

21. The dust suppression measures like water spraying W,g‘??qﬁﬁ the haul roads and working areas.

22. Industry should comply with the provisions ote.gl /rd.eus- er waste (Management & Trans

boundary Movement) Rules 2016. %//z_qn,, i

23. Solid waste should be disposed in such manner, soﬁhgt.ifc; Wétie;r; '%’ ﬁil pollution takes place.

24. Industry shall abide by directions given by Ho*ble Court, HonBNGT, MoEF&CC, Central Pollution

Control Board, UPPCB and District Administratiog;ﬁ_ protectionan | safe of enviroriment from time
(9 i
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to time.

25. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

26. Consent fees if revised, shall be payable by industry from the date of its applicability.

27. Industry shall comply with the relevant provisions of Environmental Laws.

28. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

Chief Environmental Officer (circle-2)
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12/19/23, 11:47 AM

Zﬁ’m&m

Print : Udyam Registration Certificate

UDYAM REGISTRATION NUMBER

NAME OF ENTERPRISE

TYPE OF ENTERPRISE

MAJORACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OFFICAL ADDRESS OF ENTERPRISE

DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

DATE OF UDYAM REGISTRATION

26.06.2020 issued by the M/o MSME.
Disclaimer: This is

“ In case of graduation (upward/reverse) of status of an enterprise,

e
Government of india WEN MO A S

e MEM=

: WW@WWW . s i npone
Ministry of M icro, vsmau and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM-UP-24-0023214

M/S KARUNA CONSULTANTS PRIVATE LIMITED

| SNo. Classification Year | Enterprise Type | Classification Date
T 2023-24 Micro [ 19/12/2023
GENERAL
‘S"lu v Name of Unit(s)

t 1 ' M/S KARUNA CONSULTANTS PRIVA'}E LIMITED

| Flat/Door/Block No. 500 Name of Premises/ Building : HAUSHILA NAGAR
Village/Town |FAIZABAD Block 5 'AYODHYA
Road/Street/Lane |AYODHYA City AYODHYA

State UTTAR PRADESH  District AYODHYA, Pin 224001
Mobile 8445369968 Email:

kamesh_khushi123@rediffmail.com

02/11/2020
02/11/2020
SNo. NIC 2 Digit l NIC 4 Digit NIC 5 Digit Activity
1 05 - Mining and 10520 - Mining of 05209 - Other operations relating to mining and agglomeration Mnnufacmringy
quarring lignite of lignite

19/12/2023

the benefit of the Government Schemes will be availed as per the provisions of Notification No. S.0. 2119(E) dated

https://udyam registration.gov.in/Udyam_User/! Udyam_PrintApplication.aspx

p no sigi required. Printed from hiips:/udyan gistration.gov.in & Date of printing:- 19/12/2023
For any assistance, you may contact:
1. District Industries Centre:  FAIZABAD ( UTTAR PRADESH )
BE |
2. MSME-DFO: KANPUR ( UTTAR PRADESH ) &

us @minms:

CHAMPION
with the
Ministry of

MSME

SoVLEn § v

amplons.gov.in

13



2984 ANNEXURE A-3

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ..., 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be

18



2989

[9TT 11—=vE 3(ii)] ST 3T TSI ; STETETLOT

required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

Safe 1.00 2.00 3.00 5.00

. Semi-critical 2.00 3.00 5.00 8.00

3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

2
Vi.

Vii.

viii.

Note:

Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

No application shall be entertained without supporting documents as specified in relevant sections.
Abstraction structure(s) should be located inside the premises of project property.

Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

Processing fee prescribed, if any, from time to time shall be charged for various services.

1. Guidelines are subject to modification from time to time.

2. In

case of any discrepancy between Hindi and English versions of this document including the

annexures, the English version shall prevail.

v

TRUE COPY
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ANNEXURE A-6

To Date:
The Member Secretary U.P. Pollution Control Board,
TC-12 V, Paryavaran, Vibhuti Khand,

Gomti Nagar, Lucknow

Subject: Submission of compliance report (1st Jan 2023 -30th Jun 2023) for the proposed for the
proposed Sand Stone (Building stone Mining) project located at Araji No. 705, Khand No. 07
(Total Area 1.01 Ha.) located at Village- Bhagautidei, Tehsil- Chunar and District- Mirzapur, Uttar
Pradesh.

Dear Sir,

Kindly refer to the proposed Sand Stone (Building stone Mining) project located at Araji No. 705,
Khand No. 07 (Total Area 1.01 Ha.) located at Village- Bhagautidei, Tehsil- Chunar and District-
Mirzapur, Uttar Pradesh for EC ref number: 49/Parya/DEAC/Sandstone/MZP/2016

Dated: 06.08.2016.

| am hereby submitting the compliance report of above mentioned project.
Thanking You

Sincerely,

M/s Karuna Consultant Pvt. Ltd.
Prop. Smt Bhawana Pandey
(Partner)

CC:

1. Regional Office MOEF and Cc, Kendriya Bhawan, 5" floor, Aliganj, Lucknow (U.P.),
2. District Magistrate, Mirzapur, U.P.

3. Director, Department of Geology & Mining, U.P. Lucknow

4. Regional Officer, House no -162, Uttar Mohal, Robertsganj, Sonbhadra



COMPLIANCE REPORT OF STIPULATED
SPECIFIC AND GENERAL CONDITIONS IN THE
ENVIRONMENTAL CLEARANCE LETTER

(EC ref number: 49/Parya/DEAC/Sandstone/MZP/2016)

oF
BUILDING STONE SAND STONE,
MINING PROJECT

Araji No. 705, Khand No. 07

Village- Bhagautidei, Tehsil- Chunar,
District- Mirzapur, Uttar Pradesh
(Leased Area 1.01 ha.) (38,900 cum/year)

APPLICANT:

M/s Karuna Consultant Pvt. Ltd.
Prop. Smt Bhawana Pandey

,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,
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COMPLIANCE REPORT

PURPOSE OF THE REPORT
As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated

that “It shall be mandatory for the project management to submit half-
yearly compliance reports in respect of the stipulated prior environmental

clearance terms and conditions in hard and soft copies to the regulatory

authority concerned, on 1StJune and 1St December of each calendar
year” and as per compliance of condition mentioned in Environment
Clearance Letter, Six monthly compliance reports should be submitted to
the Regional Office of MoEF & CC Lucknow.
It is mandatory to submit a Six Monthly Compliance Report to show the status
& compliance of all the Conditions mentioned in Environment clearance Letter,
along with monitoring of various Environmental Parameters (as per CPCB
Norms).
The regulatory authorities in this case are Uttar Pradesh State Pollution
Control Board, Integrated Regional Office- MoEF& CC, Gol (Lucknow) and
SEIAA UP. Various scheduled Site Visits were conducted by a team
of Experts to Monitor Pollution related parameters as defined by CPCB /
SPCB. Samples for water and soil were also collected for further analysis.
Based on the Specific and General Conditions mentioned in the EC Letter, a
Compliance Report was prepared by the Team on behalf of Project
Proponent; details of which are present in Chapter — “Compliance Report”.

Methodology for Preparation of Report is as follows:

1) Study of EC Letter & Related Documents,

2) Site Visits by a Team of Experts,

3) Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise.

4) Analysis of Samples collected during Monitoring,
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5) Interpretation of Monitoring Results,

Generic Structure of Report:

1. Purpose of the Report, explaining the need of a Compliance Report
and Methodology Adopted for preparation of Report.

2. Environment Clearance Letter, prescribing all the conditions
& quidelines to be followed during construction Phase and
Operation Phase of the Project.

3. Site Study Report, showing status of the project and site photographs.

4. Compliance Report, explaining the entire General & specific
conditions in the EC Letter and providing details w.r.t. each
condition/guidelines.

5. Monitoring Reports & Analysis, showing the level of emission within

the project site for various Environment Parameters.

As per the EIA Notification 14 September 2006 (point no 10
Post Environmental Clearance Monitoring) It shall be
mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental -clearance
terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st June and 1st December of each calendar

year.

10. Post Environmental Clearance Monitoring:

(1) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1™ June and 1*' December of each calendar year.

(i) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.
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POINT WISE REPLY OF ENVIRONMENTAL CLEARANCE COMPLIANCE:-
COMPLIANCE OF GENERAL CONDITIONS

S. NO.

GENERAL CONDITION

COMPLIANCE

Any addition of the mining area, change of
Khasra numbers, enhancement of capacity
change in mining technology modernization
and scope of working shall require prior
EIA

environmental clearance as per

notification, 2006.

It has been noted. If any change will
be happened, a prior environment

clearance will be taken.

No change in the calendar plan including
excavation, quantum of mineral and waste

shall be made.

It has been complied. No changes

has been made in calendar plan.

Mining will be carried out as per

the approved mining plan. In case of any
violation  of

mining  plan  the

Environmental Clearance given by

DEIAA will be deemed null & void.

Complied, if any change required
by the PP, Prior Environmental
Clearance Will Be Taken By The
State Government.

Four ambient air quality monitoring stations
shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO2,

NOx monitoring. The location of the stations

should be decided based on the

meteorological data, topographical features,

and environmentally and ecologically

sensitive targets and frequency of

monitoring should be undertaken in
consultation with the State Pollution Control
Board. The monitored data for criteria

pollutants shall be regularly uploaded on the

Ambient air quality monitoring
stations are establishing in the core
zone as well as in the buffer zone for|
monitoring PM10, PM2.5, SO2 and
NOx. Location of the stations has
been decided based on the basis of
meteorological data, topographical
features and environmentally and
ecologically sensitive targets and
frequency of monitoring should be
undertaken in consultation with the

State Pollution Control Board.
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company's website and also displayed on the

website.

Data on ambient air quality (RSPM,
SPM, SO2, NOx) should be regularly
submitted to the Integrated Regional Office,
MoEF & CC, Gol, Lucknow and the
State  Pollution Control Board / Central

Pollution Control Board once in six months.

Noted

Ambient air quality at the boundary of the

mine premises shall conform to the norms

Prescribed in MoEF notification no.
GSR/826(E) dated 16.11.09

Agreed

Fugitive dust emissions from all the sources
shall be controlled regularly. Water spraying
arrangement on haul roads, loading and
unloading, and at transfer points shall be

provided and properly maintained.

Regular water sprinkling is also
being carried out to prevent
generation of dust due to movement
of dumpers and other vehicles at
haul road. Work for green belt

development has also been started

Measures shall be taken for control of noise

Levels below 85dBA in the work
environment. Workers engaged in operations
of HEMM, etc. shall be provided with

earplugs/muffs and health records of the

workers shall be maintained.

Noise level found to be within limits.
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Industrial waste water (workshop and
should be|
properly collected, treated to conform to the

standards under GSR 422 (E)
dated 19th May 1993 and 31% December

wastewater from the mine)

prescribed

1993 or as amended from time to time. QOil
and grease traps shall be installed before the

discharge of workshop effluents.

Noted and complied.

10.

Personnel working in areas shall be provided
with protective respiratory devices like
masks and they shall also be imparted
adequate training and information on safety

and health aspects.

Personnel working in dusty areas are
wearing protective respiratory device
and they should also provide with
adequate training and information on

safety and health aspects.

11.

Special measures shall be adopted to prevent
the nearby settlements from the impacts of

mining activities.

Agreed Special measures have been
adopted to protect the nearby
settlements from the impacts of
mining activities.

12.

The transportation of the materials shall be

limited to the day hours’ time only.

Agreed and Complied
Transportation of materials is limited
to day hours’ time only

13.

Provision shall be made for housing the
laborers within the site with all necessary
infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing
may be in the form of temporary structures to

be removed after the completion of the

project.

Agreed and Provision for the housing
of construction laborers within the site
with all necessary infrastructure and
facilities such as fuel for cooking,
mobile STP,

drinking water, medical health care,

mobile toilets, safe

etc. is as per the norms of MoEF
circular dated: 22-09-2008 regarding
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stipulation of condition to improve the
living conditions of construction

labour at site.

14,

A separate Environmental Management Cell

with suitably qualified personnel shall be
setup under the control of a Senior

Executive, who will report directly to the

Head of the Organization.

Agreed and Complied

15.

The Project Proponent shall inform tg
the DEIAA, MoEF & CC, Gol, Lucknow
and Regional Office State Pollution Control
Board regarding the date of financial
closures and final approval of the project by
the concerned authorities and the date of start
of land development work.

Ec is already sent to the respective

department and it is complied.

16.

The funds earmarked for environmental
protection measures shall be kept in a
separate account and shall not be diverted
for other purposes. The year-wise
expenditure shall be reported to the
Integrated Regional Office, MOoEF&CC,

Gol, Lucknow and State Pollution Control
Board.

Noted and will be complied.

17.

The Regional Office, MoOEF&CC, Gol,
Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated
conditions. A complete set of documents

including Environment Impact Assessment

Agreed and Complied
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Report, Environmental

Management Plan, Public hearing, and other
documents information should be given to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and State Pollution Control
Board

18.

A copy of the environmental clearance shall

be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and

Municipal Bodies as applicable in the

matter.

Complied

Copy of environmental clearance has
been submitted to the Heads of the
Local Bodies, Panchayat, and
Municipal Bodies

19.

The Project Proponent shall advertise at least
in two local newspapers widely circulated,
one of which shall be in the vernacular
language of the locality concerned, within 7

informing that the project has been accorded

environmental clearance and a copy of the
clearance letter is available with the District
Level Environment Impact Assessment
Authority (DEIAA), Mirzapur

Complied.

20.

The Project Proponent has to submit 4
regular half-yearly compliance report of the
stipulated prior environmental clearance
terms and conditions in hard and soft copy to
the DEIAA Mirzapur on 1st June and 1st

December of each calendar year.

Noted and Complied
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The DEIAA may alter/modify the above

conditions or stipulate any further

Noted.

21. condition in the interest of environment
protection .
Concealing factual data or submission of | No factual data has been fabricated
False/fabricated data and failure to comply | and concealed and all the
with any of the conditions mentioned above | conditions been complied
2 may result in withdrawal of this clearance | accordingly .
and attract action under the provisions of the
Environment (Protection) Act, 1986.
Specific Condition:
Sl SPECIFIC CONDITIONS COMPLIANCE
No.
The Environmental clearance will be co- | Agreed, Validity of EC is co-
1. terminus with the mining lease period terminus with validity of current
mine plan or current lease period
Environmental clearance is subject to obtain | Complied.
2. forest clearance under Forest (Conservation)
Act. 1980 as applicable
Wildlife conservation plan  shall be | Not applicable as no Schedule-I
prepared in consultation with the wildlife | species were reported at the
department and implemented within six months. | project site and nearby areas.
3. The plan shall comprise of in-built monitoring
mechanism with special emphasis to protection
of Schedule | species. The status of implementation
shall be submittal to the DEIAA Mirzapur.
Local employable youth shall be trained in skills | Local people are only engaged for
4. relevant to the project for eventual employment | working on the project site

in the project itself and to the extent feasible.

and are provided relevant
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Outside people shall not be employed.

training and guidance to perform

relevant skills.

A 50 m barrier of no mining zone all along the
side(s) facing the nallah (if any) passing through
the lease area or if passing adjacent the lease
shall be demarcated and thick vegetation of native
species raised, Status of Implementation shall be
submitted to the Regional Office of the Ministry

on half yearly basis.

No such nallah is passing through
the lease area but as per approved
mining plan safety margin is
left as per mining of mineral

guideline.

Shelter belt i.e. Wind Break consisting of adequate
tiers of plantations around lease facing the
human habitation, school/agricultural fields etc. (if

any in the vicinity) shall be raised.

In the vicinity of the project
site no sensitive area is found.
Project proponent is planting

trees as per guidelines to
reduce dust emission and air

pollution

Blast vibration study shall be carried out and report
submitted to the UPPCB/DEIAA.

Blast Vibration study annexed

as Annexure-3

Personnel exposure monitoring for dust shall be

carried out for the worker, and records

maintained

It is being complied.

Need based assessment for the nearby villages
shall be

measures which can help in upliftment of poor

conducted to study economic

section of society, Income  generating
projects/tools such as development of IT fodder
farm, fruit hearing orchards, vocational training
etc. can form a part of such programme, Company
shall

development activities and income generating This

provide separate budget for community

will be in addition to vocational training for

individuals imparted to take up self-employment

Socio economic measures for

the local people have been

proposed under the component
of the Corporate
Environmental Responsibility

along with the budgetary
allocation have been incorporated
in the EIA/EMP Report Proposed
project  will provide  the
employment opportunity to the

local community hence project
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and jobs.

will have positive impact on the

surrounding local community

Land-use pattern of the nearby villages shall

be studied and action plan for abatement
and compensation for damage to agricultural land/
common property land (if any) in the nearby

villages due to mining activity shall be submitted to

Not applicable as it is a
government lease no change in

land use has been done.

10 the Regional Office of the Ministry within six
months Annual implementation of the plan and
expenditure thereon shall be reported in the
Regional Office of the Ministry from time to
time
Rainwater harvesting shall be undertaken to | It will be complied. Mined out pit
recharge the groundwater sources. Status of | will be handed over to the
implementation shall be submitted to the | government which will be later
t Regional Office of the Ministry within six months | used as rain water harvesting pit
and thereafter every year from the next consequent | as per government discretion.
year
Measures for prevention and control of soil | No overburden is present on the
erosion and management of silt mining | proposed (as lease and to
applicable} shall be undertaken. mineral is of | prevent soil erosion Protection
dumps, if generated, against shall be carried | will be confined to areas where
12. out with geo- textile matting or other suitable | erosion present
material, and thick plantations of native trees and
shrubs alia) be carried out at the dump slopes.
Dumps shall to protected by retaining walls.
Waste management plan should be accordance to | It is being complied.
13 the approved mining plan.

Trenches/garland drains (as applicable} shall be
constructed at foot of dumps and coco filters
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installed at regular intervals to arrest silt from being
carried to water bodies. Adequate number of Check
Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs (if any) flowing through
the ML area and silts arrested De- silting at regular

intervals shall be carried out.

14.

Garland drain of appropriate size, gradient, and
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safety margin over and above peak
sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide an adequate
retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at
the corners of the garland drains and de silted at

regular intervals.

Noted

15.

Ground water in the core zone shall be regularly
monitored for contamination and depletion  due
to mining activity and records maintained. The
monitoring data shall be submitted to the regional
office of the Ministry regularly. Further,
monitoring points shall be located between the
mine, and drainage in the direction of flow of
ground water shall be set up and records

maintained.

Noted and compiled.

16.

Fugitive dust generation shall be
controlled.  Fugitive dust emission shall be
regularly monitored at locations of nearest human

habitation (including schools and other public

For the prevention of
fugitive  dust emission regular

sprinkling of water will be done.
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amenities located nearest to sources of dust

generation as applicable) and records submitted

to the Regional Office of the Ministry.

17.

Occupational health and safety measures for the
workers including identification of work related
health hazards, training on malaria eradication,
HIV, and health effects on exposure to mineral dust,
etc. shall be carried out. Periodic monitoring for
exposure to respirable mineral dust on the workers
shall
including the health

be conducted and records maintained
records of the workers.
Awareness programmes for workers on the impact
of mining on their health and precautionary
measures like the use of personal protective
equipment etc. shall be carried out periodically. A
review of the impact of various health measures
shall be conducted followed by follow-up action

wherever required

Noted and will be complied

18.

Top soil (if any) and solid waste shall be

stacked  properly with  proper slope and

adequate safeguards and shall be utilized for

backfilling  (wherever applicable) for

reclamation and rehabilitation of mined out

area in accordance to the reclamation plan of
approved mining plan. Top soil shall be separately
stacked for utilization later for reclamation and

shall not be stacked along with over burden.

No overburden is present on the
proposed lease and to prevent
soil erosion mining will be
confined to areas where mineral is

present.

19.

Overburden  (OB)  shall be stacked at

earmarked dump site(s) only and shall not be

kept active for The maximum

height

long period.

of the dump shall not exceed 30 m,

No overburden is present on the
proposed lease and to prevent
soil erosion mining will Dbe

confined to areas where mineral
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each stage shall preferably be of 10 m and overall | is present.
slope of the dump shall not exceed 28°. The OB
dump shall be baffled. The OD  dumps
shall be scientifically vegetated with suitable native
species to prevent erosion and surface run off.
Monitoring and management of rehabilitated areas
shall continue un the vegetation becomes
self-sustaining. Compliance  status shall  be
submitted to the Ministry of Environment &

Forests on six monthly basis

Slope of the mining bench and ultimate pit. limit | It is being complied.
20 shall be as per the mining scheme approved by
' Indian Bureau of Mines/other Competent

Authority.

Adequate plantation shall be raised in the ML area | Noted and will be complied
haul roads, OB dump sites etc. Green belt
development shall be carried out considering
CPCB guidelines including selection  of  plant
species and in consultation with the local
DFO/Agriculture Department. Herbs and shrubs
shall be form a part of afforestation programme
” besides tree plantation. The density of the trees
should be in accordance to the approved mining
plan shall not be less than 2500 plants per ha The
company shall involve local people with the help
of self- help group for plantation programme.
Details of year  wise afforestation
programme Including  rehabilitation  of mined
out area shall be submitted to the Regional Office

of the Ministry every year

22. | Regular monitoring of ground water level and | Noted and complied
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quality shall be carried out by establishing
a network of existing well and constructing new
piezometers during the mining operation. The
monitoring shall be carried out four times in
a year pre- monsoon (April-May), monsoon
(August), post monsoon (November) and winter
(January) and the date thus collected shall be
regularly on to MoEF Central Ground Water
Authority and Regional Director, Central Ground
Water Board.

23.

Adequate air monitoring stations shall be
installed in areas of human habitations near
the mine and the results of ambient air
quality  shall be maintained and
regularly submitted to the Regional Office of
the  Ministry. The monitored data for
criteria  pollutants  shall ~ be regularly
uploaded as de company's website and also
displayed at project site.

Agreed and Complied

24,

The waste water from the mine shall be
treated to conform to the  prescribe
standards before discharging in to the
natural stream. The discharged water from the
falling Dam (if any) shall be regularly
monitored and report submitted to the RO.
Ministry of Environment & Forests and the
State Pollution Control Board.

No waste water will be
generated from the project site

25.

Vehicular emissions shall be kept under control
and regularly  monitored Vehicles used for
transportation of mineral and others shall
have wvalid permissions as prescribed under
Central Motor Vehicle Rules, 1989  and
its amendments. Transportation of mineral shall

be done only during day time. The vehicles

It is being complied. Covering
of material during transportation
on trucks to prevent spillage of
Building Stone from the trucks.
The trucks shall be covered by

tarpaulin. Overloading is avoided.
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shall

tarpaulin or other suitable enclosures so that no dust

transporting mineral be covered with a
particles/fine matters escape during the course of
transportation. No overloading of mineral for
The

transporting mineral shall not pass through wild

transportation shall be committed. trucks

life sanctuary.

26.

Prior permission from the Competent
Authority shall be obtained for extraction

of ground water if any.

Not applicable as water is

purchased from local vendor

217.

Action plan ~ for  implementation with

respect  to  suggestions/improvements  and

recommendations made during public

applicable)  shall be
to the Ministry and the State Govt

consultation/hearing  (as

submitted

within  six months (no public hearing is

conducted for projects less than 5 haarea of

B2 category).

Noted.

28.

A final mine closure plan, along with details of
Fund, shall be submitted (if
applicable) to the RO
Environment & Forests & DEIAA, SEIAA UP

5 years

Corpus

Ministry of

in advance of final mine closure for

approval.

Not applicable

29.

Solid waste material viz gutkha rappers, plastic
bags, glasses etc. to be generated during project
in bins and

activity will be separately stored

managed as per Solid Waste Management rules.

It is being complied. Bins will be
placed for collection of solid
waste which will be collected

by municipal department.

30.

Issues raised during public presentation be strictly
complied during operation phase. (no public

hearing is conducted for projects less than 5 ha area

Noted
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of B2 category).

Project proponent should maintain a register
for information on (a) Quantity of material

excavated/collected (b) manpower and (¢) Number

It is being complied

3t of Trucks deployed for transportation of mineral per
day.
In case project falling within 10 Km area of wild | Not applicable.
life sanctuaries a clearance from the National
32. Board of Wild Life is to obtain even eco-
sensitive zone (ESZ) has not been earmarked.
Project does not fall under any buffer zone of no- | Not applicable.
development as declared/identified
3 under any law.
33% Green belt development  shall be | Approx. 1000 saplings were
consultation with the local DFO/ | planted in  carried out
Agriculture Department Herbs and shrubs shall | considering CPCB  guidelines
also form a part of afforestation programme | gram Samaj land with the
besides tree  plantation. The company shall | consultation of including selection
34. involve local people for plantation programme. | of plant species and in  Gram

Details of year wise afforestation programme
including rehabilitation of mined out area shall
be submitted to the Regional Office, MOoEF,
Gal, DELAA Mirzapur every year.

Pradhan.
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Repistercd
act Assessment Authority, Mirzapur

District Magistrate, Mirzapur
Mos l\'.frun:n Consultant Py, Ltd. Co ,,(,":L, :;',,':,:,':;l?]’}‘,”
Prop. Smt. Blhinvang Pandey Fhone * 03432 252420, 75442 252340, 45442 257400
/o Shri Laxani Dutt Pandey Frmail . mirzapurminsofficetopmail com
R0 153/1 Jay Sheela,
New Delhi,

istrici Leve i
District el Environment Imp

Fef. No. Parya/DEA( YSandstone/MZP2016 Date: & ¢S
un: :;"““'nr:l’";\":_‘:)‘_’;' (\:/'i';l;;m":)c for Sfmd Stone (Building Stone) Mining at Ararji No. 705
1.01 Heet.) ’ ge-Bhagautidei, Fehsil-Chunar, District-Mirzapur. (Leased Arca-

L2016

Dear Sir,
Eiar gor,Pllfiifx:;i:; ;c; r{/our zpplication letter d’a.tcd 14/'08_/2015 addressed to the Secrctary.
o g J'h "J!um’nmcnt, l.llckno\\{. [he committee zs per the noting decided thnt
; 5 revised and should be considered chironologically as per th
pryject i.c. Uatu/l{husrm’Arazi/Projecl Proponent/Tot
ated for by the connmitiee for any iespeclive Sand S
M5 Karuna Censultant Pyt. Lid. Prop.Smt. Bhawana
appraisal in the upcoming SEAC meeting. The commi
pricet proponent and consultant that the all info
civirenniental clearance is correct and nuc

s date of rivision due to original
al Area submitted the additional infarmation
tone (Building Stone) Mining. For file revision
Pandey’s acceptance letter to put the case for
ttee also directed (o 1o submit the Und-riaking
rmation/data submitted with regards to application !(;
: to best of their knowledge,
According to Minstry of Environmenit, Forest znd Climate Change Notification dat=d 15th
J;mf:ry. 2016 and 20:h January, 2016 S.0.190(E).—In exercise of the powers conferred J ‘b‘
setion (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in pursu:zcscun;‘

!hf r,;-.'uﬁcalic».v] of the Government of Indix in the erstwhile Ministry of Environment and Forcst
mnber S.0. 1533 (E). dated the 14th September 2006 (hereinafier referred to as the said notifiati )
the Centra! Government hereby constitutes the District evel Environment Impact »\"c-n Iﬂfl)'.
.-\:."hmi!} (DEIAA), for grunt of environmental clearance for Category -B32° Proj:;:;(o; x:nhr\j:::'-:‘,:
mnr\f mincrals, for all the districts in the country (hereinalter referred to s Authority for rhf-'d ;tr;*t)
and Fer the purposes of assisting the Authority for the districts, the Central Govcmmc-rt;crbb\{
i'.'L‘u.’J!.l'l'_'lCS the District Level Expert Appraisal Comuniltee for all the districts of lhc‘ r;uncx :
(hereinafter referred to as DEAC for the district). After this Notification Statc Level Fxpert A-' r'ﬁ-{'l
CLT‘”“"“JJ (SEAC) send all records of M/s Karuna Consultant Pyt Ltd. Prop.Smt. Bhawana Pﬁduﬂs
frejectto Chainnan of DEIAA. ’

_ A presentation was made by the project proponent alongwith their consult
sriro-Tech Pyt Lid., The proponent through the documents submiticd .nd pre
t-ermed the comnmittes that:

a2 The cnvirormental clearznce is scught for Sand Stene (boulder mining) at 3
No 705 Khand No.-7, Village- Bhagautidei, Tehsil-Chunar, District-Mirzapuy
Are1-2.50 acres).
The Project proposal falls under category ** B-2" of EIA Notification, 2006 (as emended)
The nine lease arca located hetween latitude N Pillar(A)25°03" 26.15" (1) 25°03" 2|y (C)
25°03° 20,63 (1)) 25°03' 25.78", and Longitude E Pillar (A)82°59" $9.08* (B} 83°¢- 0.55"
; C)82°59" $8.30" (D) 82°59' 55.91". '
1 Mining will he opencast and Semi-ivechanized. .
the wosar requirement will be limited to 2 SKLD and will be supplicd from the tke

ant Earttvision
sentation made,

nukhand A araj
r, UP. (laased

[ S

s
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o Mininy is proposed for Building Stone, Sand Stone and Quartizite as applied. The land = .4

fermening area s stony land in nature and lease aren is not covered with any vegetaton ‘

7. The ultimate depth of mining will be restricted to 4 meter ( 40 meters cumulative dzpth in the
entire lease period. .

S The mining operation will not be carried out in safcly zonc of any bridge or embankinent or in
cco-fragile zone such as habitat of any wild fauna.

Q. The annual production 01 38,900M° /annum Sand Stone is proposcd, L

1 Solar panel will be used for site oftice only and diesel genrator will be uscd for other activitics.

The mining is proposed as opencast type and for cleaning the face by blasting will be done.

12 This project does not attract any of the general conditions epplicable on mining projects
specitied in EIA Notification 14/09/2006.

13 Regarding the project no litization is pending in any court. .
Based on the recommendations of the District Level Expert Appraisal Committee (mecting

hed on 25/05.2016) on the above said project, The District Environment Impact Asscssment f\u!hurit;\'

ha decided 1o prant the Environimental Clenminee ta the title project for collection of 38,900 M

anum Sand Stone from mining lease Arca 2.50 acres is valid till leasc period alongwith fallowing

Cieneral and specific Conditions:

A.General Conldition:

1. Any addition of the mining area, change of Khasra numbers, enhanccment of capacity, change in
mining technology, modemization and ‘scope of working shall required prior environmental

clearance as per EIA netification, 2006.

No change in the calendar plan including excavation, quantum of mineral and waste shall be made.

Mining will be carried out as per the appioved mining plan. In case of any violation of mining plan,

the Environmental Clearance given by DEIAA will be decmed null & void.

Four ambicnt air quality monitoring stations shall be establisked in the core zone as well as in the

butter zone for RSPM, SPM, SO,, NO, meonitoring. Location eof the stations should be dscided

based on the meteoralogical data, topographical features and environmentally and ecolegically

sensitive targets and frequency of menitcring sheuld be undertaken in consultation with the State

Pollution Control Board. The monitored data for criteria pollutants shall be regularly up loaded on

the company's website and also displayed at website.

5. Data on ambicnt air quality (RSPM, SPM, SO, NO;) should ke regularly subinitted to the Regional
office. MoEF & CC, Gol., Lucknow and the State Pollution Control Board / Central Pollution
Control Beard once in six months.

(RS

.
——

G. Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in
MoEF & CC notification noGSR/826(E) dt. 16.11.09.
7. Fugitive dust cmissions from all the sources shall be controlled regularly., Water spraying

arrangement on haul roads, loading and unleading and at transfer points shall be provided and

properly maintained, o ‘

Mecasures shall be taken for control of noise levels below 85 dBA in the work enviroament.

Workers engaged in operations of HEMM. ete. shall be provided with ear plugs / muffs and health

records of the workers shall be maintained. _

0. Iudustrial waste water (workshop and waste water from the mine) should be properly callected,
treated so ns to conform to the standards prcscribe_d under GSRA422 (E) dated 19t May, 1991 and
31st December. 1993 or as amended from time to time. Oil and grease trap shall be inctalled before
discharge of workshop effluents.

0

10.  Personnel working in areas shall be provided with protective respiratory devices like mask and they
shall also be impft}lcd adcquate training and information on safety and health aspects.

1. Special measure shall be adopted to prevent the ncarby scttlements frem the impacts of mining
activitics,

12, The Iransportation of the malerizls shall be limited to day hours time only. . _
13 Provision shall be made for the housing the Iabourcnjs m!lnn lhc_ site v:rnh all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical

healih care, ereche cte. The housing may be in the form of temporary structures to be remoaved after
(%} JIC, 5 -

the completion of the project.
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1. A scparate Enviominental Management Cell with suitable qualified personnel shall be sct-up under

the control of a Senion Faee utive, who wall report directly to the Head ot the Organization,
'3 The Pioject Proponent shall interm 1o the DEIAA, MoFEF & CC, Gol, [ ucknow and Begonal
i otiice, State Pollution Control Boand tegarding date of tinanciul closures and tinal approval of the

project by the concerned autherities and the date of start of land dey elopment work.

6. The funds carmarked ror environmental protection measures shall be kept in separate account and

shall not be diverted for other purpase. Year wise cxpenditure shall be reported to the DEIAA
Mirzapur, MoLF, and Regional office, State Pollution Control Board. )
Ihe Regional Oftfice, MoE.F & CC, Gol, Lucknow and State Pollution Contrel Board shall monitor
compliance of 1he stipulated conditions. A complete sct of documents, including Form-1M,
Prefeasibility Report & Mining Plan Environment Impact Asscssment Report, Environmental
Management Plan, Public hearing and other documents information should be given 1o Regionzl
Ofice of the NOEF & CC, Gol, Lucknow and State Pollution Control Board.
| It A copy of the environmental cleargnee shall be sub:nitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter.
fhe Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has bren accorded environinental clearance and a
copy of the clearance letter is available with the District Level Enviranment Impact A ssassment
Autherity (DELIAA), Mirzapur.
The Pioject Proponent has to submit half yearly compliance report of the stipulatsd prior

envircnmental cleamnce terms and conditiens in hard and soft copy to the DEIAA Mirzapur on lst
Junz and Ist December of cach calendar year.

2L The DEIAA may alter/medify the above conditions
ol envircnment protection.

22, Concealing factual data or subinission of false/fabricated data and failure to comply with sy of the
cenditions mentioned above may resultin withdrawal ef this clearance and altract action uader the
provisions of Environment (Protection) Act. 1936.

: B.Specific Conditions:

‘ 1. The Envircnmental ¢learance will be co-terminus with the mining lease period.

i 2. Cavironmental clearance is subject 1o obtain forest clcarance

1580 as applicable.
3. Wikllife conservation plan shall be prepared in consultation with the wildlife
1 implemented within six months. The plan shall comprise of in-built monitoring
‘ special einphasis to protection of Schedule- | species.
sudbmittal to the DEIAA Mirzapur. )
4. Lecal emplayable youth shall be trained in skiII_s relevant to the project for eventual employnent in

the project itsclf and to the extent feasible. 0u15|flc people shall not be employed.
5. A 50 m barrier of no mining zone all along the side(s) facing the nnl!zth (if any) passing throigh the
lease area or if passing adjacent the lease shall b; dcmarca!ev:{ m.ul thick ‘\..cgcmtim-. of native pecies
nised, Status of implementation shall be submitted to the Regional Office of the Ministry an half
yearly basis.

or stipulate any further cundition in the interest

under Forest (Conservation) Act,

depantmient and
mechanism with
The status of implementation stall be

€. Shelter belt ie. Wind Brezk consisting of adequ_ate tiers of p.la.nt'nliuns aound lease facng the
human habitation, school / agricultural fields cte. (if any in the vicinity) sh‘a]l be raised.

7 Blast vibration study shall be carried out and report §ubm|ll|:d to the U!:‘P(,B ! NDE1AA.

5. Personnel exposure inenitering for dust shall be carried out for the worker, and records maingined,

9 Need btased ussessment for the nearby v.il!a_r;cs shall be conducted 1o -stud_v cconomic migsures
which can help in upliltment of poor section of society. l_ﬂc“""ﬁ ?.;:m‘flﬁ"m:% projets / tools sych as
development of 1T fodder fanm, fruit |‘-_'~'I'-““B orchards, ‘OC‘;“C“Q traming \.ri:. can fonn n g.r_:-ur
such programine. Company shall pzovu:lc s‘?parntc l:u\l;,jc't or con‘tn:r..m:t)lr dL_‘vCIIOPmCI‘..! n‘u‘i\'n:cs
and income generaling programmes. Thlxs. \:I” be 1n addition 10 vocationa traning for indivic uals
i o ment and jobs. ) )

L’T’,i"}’ii‘i ‘ii"&';?,?"L?‘I.f.imn"if,’by vi“nct-li shall be studied "'“:, “j‘;‘.‘;‘ﬁ?'ﬁ;‘} ’t:’_ abatemey and
compensation for damage to agricultural Jand/ cumnjon.;?rg;cft:y ('l.;!‘tth ‘I.\i h.:‘}i“m !‘,‘.'”':.“"b-\ vilnges
due to mining activity shall be submitted to the Regiona Ice ¢ MnIstry within sin i yyths
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Annual status of implem i
entation of the ¢ i
RegionsTOMfies ol plan and expenditare thereon shall be reported th

stry from time to time
i Lamwater harvest i P S :
I :’\r"’,‘::'”w:":;:” ?i“mlllg shall be undenzken to recharge the groundwater sources. Status of
f fation shall b submitteq to the Rezional Office of the Ministry within six menths and
thereafler every year from the pext consequent year
12 Nleasures for prevent L

ion and control of
undertaken. Prote

: soil erosion and management of silt (as applicabl2) shall be
ction of dumps, if

genciated, against erosion shall be carried out with geo-textile

matting or other suitable material, and thick plantations of native trees and shrubs shall be carricd
. oy atthe dump slopes. Dumps stall be protected by retaining walls.

B V\a.s(c management plan should be in accordance to the approved mining plan. Trenches / garland
drains (as applicable) shall be constructed at foot of dumps and coco filters installed at regular
jntervals to arrest silt from being carricd 10 warter bodies. Adequate number of Chack Dams and
Gully l‘!ug'. shall be constrnzted across seasonal/perernial nallahs (it any) tlowing through the ML
arca and silts arrested. De- silting at regular intervals shall Le carricd out.

14 (x..arlam'l drain of appropriate size, gradient and length shall be constructed (as applicablc) for both
mme pitand for waste dump ard sump capacity shall be designed keeping 0% safety margin over
and above peak sudden rainfall (bascd on 50 years data) and maximum discharge in the arca
adjoining the mine site. Sump capacity shall also provide adequate retention period to allow proper

scttling of silt materi

: al. Sedimentation pits shall be constructed at the corners of the garland drains
5 and de-silted at regular intervals,

15 Groundwater in the core zone shall be regularly monitored for contamination and depletion due to

! mining activity and recerds maintained. ‘The monitoring data shall be submitted to the repional
. office of the Ministry regularly. Further, monitoring points shall be located between the mine and
' drainage in the direction of flow of ground water shall be sct up and records maintained.

16 Fugitive dust generation shall bs controlled. Fugitive dust emission shall be regularly monitored at
locations of nearest human habitation (including schools and other public ameaitics located nearest
1o sovrces of dust generation as applicable) and records submiitted to the Regicuna! Office of the
Ministry
Occupational hezlth and safety mcasures for the workers including identification of werk related
health hazards, training on malaria eradication, HIV and health effects on exposure to mineral dust
i cte, shall be cairied out. The company shall engage a full time qualified doctor who is trained in
’ ocupational health. Periodic monitering for exposure to respirable mineral dust on the workers
shzll be conducted and records maintained including; health records of the workers. Awareness
progamme for workers on impact of mining on their health and pfrcauti.o:mr_v measures like use of
personal equipments ctc. shall be carried out periodically Review of impact of various health
measures undeitaken (at interval of five ycars of less) shall be conducted followed by follow up
action wherever required. )

18 Top soil (if any) and solid waste shall be stgckcd properly “'llh. proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the reclamation plan of approved mining plan.
Top soil shall be separately stacked for utilization later for reclamation and shall not be stached
along with over burden, .

10 Overburden (OB) shall be stacked at earmarked dump site(s) only and shall rot be kept active for
long period. The maximum height of the dump shall not exceed 30 m, each stage shall preferably
be of 10 m and overall slope of the dump shall not cxc.ecd 28°. '.I'he ()] .dump shall be backiilled.
The OB dumps shall be scicntifically vegetated with smtab_lc'a native species to prevent erusion and
surface run off. Monitoring nn_d management of rehabilitated arcas shall continue until the
vegetation bezcomes self-su-smmmgmC;n;ipslzancc status shall be submitted to the Ministry of
“nvi : Forests on six n:onthly basis. .

a0 gﬁ;::oglrf‘l;ttriill;ing bench and ultimate :u: lix}:li:‘lsfmll be as per the mining schame approved by
STy r etent Authonty.

el 'M”"T‘lftlljc‘rr:i::!pin the ML arca haul roadds, OB dump sites etz Green belt

o gl plan’!nlmll‘l tm ic;I out considering CPCB guidelines including selection of plant speciss

d:‘vjc.lopx-:lcl‘l‘l’;:?j; ‘\:v:t‘!!: r!hc lac‘nl DFO 7 Agriculture Department. Herbs end shrubs shall alse form

l ZI‘.NI: f‘} lt:&‘;rc;mon programme besides tree plantation. The density of the trees shouly be jn

—
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ll'.l.!lll'{]a'"l"'!: to the o H
T dapproved minimn lnnsh:
shall involve local people withy lllff:::;”h.ht"” not be less than 2560 plants per ha. The company
YeAr wise alloresttion progranime im'hr::liu sell help proup for plantation programme, Details of
. ) M o ‘BT . - . . H
. :1,_ I(;. rional Office of the Ministry o, ):larl':lmlulnnlmn ol mined out arca shall be submitted to
2. cgular monitoring of vl
ar Of ground walter lev ali i
of existing wells and constructing IICWCI.H!!d quality sha.ll be carried out by establishing a network
shall be carried om four times in a 'pllczomclcm during the mining operation. “The moniloriny,
monseon (November) and winter (Jami-mr pre-monsoon (April-May), mansoon [August), past-
MoliF. Contral Ground Wate ne s .fry.) m“!, the (Inf:\ thus collected shall Le repulnrly sent 1o
3. Adequate i oun r Authority and Regianal Director, Central Ground Water Board
q it monitoring stations shall be ins i . itati |
the results of ambiont o aual; \' ; ¢ installed in arcas of human habitations near the mine and
I . H i i 1
of the Micmen T mml”_.mﬂyds all be maintained and regularly submitted to the Regional Office
company®s voobei re data for criteria pollutants shall be regularly uploaded on the
5 o ¥ ubsite and also displayed at project site
d, 1 waste water frc i : ed 1 i
diselmring i;; o c;m_ the lmuu: shall be treated to conform to the prescribe standards belore
e e ;;m]“o dl rmllurﬂ stream. The discharged water from the falling Dam (if any) shall be
p Rularly m red and repont submitted to the RO, Ministry ol Environment & Foiests and tie
tate Pollution Control Board.
25, Vchicular issions sh: 0 [ i
"1"5]lU:Ill'lt.CI‘nlSFIUI.l.S shall be kept under control and regularly monitored. Vehicles used for
V‘-l "1 1.; J}:m 0 {nuncml :'m(l others shall have valid permissions us prescribed under Central Motor
Ve lIC; ulcs, .l 989 and its mmendments.. ‘Transportation of mineral shall be done only duzing day
time. The vehicles transporting mineral shall be covercd with a tarpaulin or other suifable
cndosurgs 50 th:fl no dust paticles/fine matiers escape during the course of transportation No
.overloading of mineral for transportation shall be committed. The trucks transporting mineral shall

not pass through wild life sanctuary.

26. Prior permission from the Compctent Authority shall be obtained for extraction of ground water, if
any.
2 Action plan for implementation with respect to suggestions / improvemcnts and recommerndations

made during public consultation/hearing (as applicable) shall be submitted to the Ministry and the
State Govt. within six months. (no public hearing is conducted for projects less than 5 ha area of

B2 catcgory) .
g with details of Corpus Fund, shall be submitted (if appliczble) to

23 A final mmiuc closure plan, alon
the RO Ministry of Environment & Forests & DEIAA, SEIAA UP, 5 ycurs in advance of finul
mine closure for approval.

29, Solid waste material viz gutkha rappers, plastic bags, glasses clc. to be generated during project
activity will be separatcly stored in bins and mar.mgccl as per Solid Waste Munagement rules,

30 Issues raised during public presentation be strictly complied during opcration phase. {no public

' ots less than 5 ha arca of B2 category)

hearing is conducted for proje

3L Project proponent should maint
callected (b) manpower and (c)

ain a register for information on (a) Quantity of matcrial excavated /
Number of Trucks deployed for transportation of mincral pe: day.
of wild life sanctuarics a clearance from the National

2 4sc project falling within 10 Kin area
32 g:;::ds;f}‘)‘tvjihl Life is%o obtain even cco-sensitive zone (ESZ) has not bccq curnilarked,
33 projcct does not fall under any buffer zone of no-develt_::pm‘cul as declargdllci_crnlrf_iccl un_der any l.'f.w_
34 239% Green belt development shall be carried out considering CPCB guidelines including selection
- o1 plan ltation with the local DFO/ Agriculture Department Herbs and shrubs

d cics and in consu . : Dep -
o}: }]J;m}'t‘ff!;'tirm a part of aforestation programme besides tree plantation. The cempany shall involve
Is y ] ) :o' le for plantation progranunc. Details of yenr wise a_fforc.r.tunon programme including
c.‘f,::bilii‘tatx;on of mincd out area shall be submitted to the Regional Office, MoEF, Gel, DEIAA
rc !

h,ﬁrm;mr cve]r')’ }’::;,rc that the proposcd site is not a part o{' any no-development zone as
o sh.a!l onti d under law. In casc of violation, this pcrmission shall autcmatically deem
sc;:bec}i/l(lc.nhtf}'l; cl‘],r;m ot‘nl‘ly dispute on ownership or land use of the propased sile, this
led. Also, in
clearance shall automatically deem 10 be ca‘?lcf‘]:licul;lbr
The above stipula!ck| cnf"h“mls \Tlfﬂ‘; the Air (I'rev
(Prevention & Contral of pollution) Act: :

requircd/pre
to be cancel -
under the provisions of the Water

ced inter-alia, _
ontrol of Pollution) Act. |98

ention & C



Y Fovironment (Protection) Act. 1986 and the Public Iiability- Insur:x‘nrc}c“»};'t‘. II‘)QI ‘”‘7.”?-‘-'-&').,
amcndments and rules made there under and also any other orders passed by the Honble (4 Uit Ly
iating 1o the subject matter. ‘ ' 4 plans and y

The project proponent will have 1o submil approved plans dl.l( p.rc‘)pus.. 5 i i
Caditions specified in the Environmental Clearance within 03 mpmhs of issuance ofth.:s cleuran,
The DEIAA/SEIAA/MOEF reserves the right to revoke the cnwronmcmal‘cleam'ncc, it conditio,
Stpulated are not implemented to the satisfaction of DEIAA/ SEIAA/ MoEF May impose additiq,,
€vironmental conditions or medify the existing ones, if necessary.

This is to request you to take further hecessary action in matter

Nutification No. S.0. I533(E) dated 14/09/2006, as amendced
the authonity as preseribed in the aforesaid notification.

XllCOl'por;u‘-"-“. U

a3 per provisions 0Ot (V'lific'.:
and send regular compliance rCports

d
(Ratn Priya)
Member Secretary,
DEIAA, Mirzapnr (P
SDM-Sadar, Mirzsapur
P2016 _ Dated: As Above

No...‘.’.{.i}........../l’arva/DEAC/ Sandstone/M?Z,

Copy for Information 4nd necessa action fo:
1.

The Principal Sccrctary, En_vimnmcnt, U.P, Govt., Lucknow.
The Chairman SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Directorate of
" Environment Uttar Pradesh.

3. Advisor, TA Division, Ministry of Environment, Forests
Indira Paryavaran Bhawan, Jor Ba

2.

& Climate Change, Gowt, of India,

gh Road, Aliganj, New Delhi.
. Chicf Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, Sth F loor, Sector-A, Aliganj, Lucknow, !
5e Dircctor, Department of Geology & Mining, U.P. Lucknow.
6. District Magistrate, Mirzapur, U.P,
7.

The Member Sceretary, 12V, Vibhuti Khand, Gomtj Nagar,
Lucknow. . ¢
8. Copy for Web Master/Guard file.

l)) it
e
A‘lelxly%ﬁ@'}.\k

DEIAA, Mirmpur (U.P.)/
SDM-Sadnr, Mi

U.P. Pollution Control Board, TC-

tZapur
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CORVEEY
»»»»»»»
»»»»»»»

»»»»»»»

vvvvvvv

vvvvvvv

vvvvvvv
vvvvvvv
vvvvvvv
»»»»»
vvvvvvv
»»»»»
vvvvvvv
»»»»»
vvvvvvv
vvvvvvv



‘\\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,;0;;0\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,\,

Annexure- 2

Site Photographs and other Photos
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Blast Vibration Study
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BLAST VIBRATION STUDY

Blasting, if required will be done occasionally with the permission of Controller, Explosive
office. No objection certificate will be obtained from the District Magistrate office. Blasting
will be done in the supervision of competent blaster. This mine will be worked out
mechanically and blasting will be done by wagon drill holes (4.5” dia). Initially 3m height
sub benches shall be developed which shall be converted into 6m high bench.,

Wagon drill holes will be drilled as below:
Hole Depth: 6 m

Spacing : 4 m

Burden: 2.7 m

The deep hole having depth 6m with a spacing of 4m in a single row or double row with
the help of wagon drill & Tractor mounted compressor will be drilled in such a manner
that—

« Bench height will be kept 6m.

« Velocity of broken pieces shall maintain less than 25 mm/sec.
* Noise shall be less than 90 db (A)

« Air pollution shall be minimal.

« Blast out material should not go far.

+ Chances of secondary blasting shall be minimal.

» These deep holes will be blasted in one round.

Precaution during blasting: Following precautions will be undertaken and follow
strictly.

+ Stemming should be strong and of adequate length and not less than 1/3rd length of the
hole. This will check blow outs.

+ Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

« Blasting may be avoided at the time when strong surface winds are blowing towards
inhabited area.

» The burden at any point in the charge length should not be less than optimal.

» The wind direction at the time of blasting should not be towards the structure to be
protected, especially if wind speed is high.
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» Blasting may be done at a time when there is heavy background noise. In some mines
abroad, they are creating it artificially so as many blasting nuisances become less apparent.

» Blasting should be done in once round. Blasting of larger round, infrequently can’t be better
supervised, causing nuisances. Further the villagers are exposed less frequently, will itself
lead to a reduction in the number of complaints.

» Pre shooting of the boulders, instead of plaster shooting, should be continued.
» Before electric firing, the circuit will be tested by an approved tester.
» Flags erection and siren signalling systems will also provide during time of blasting.

For further safety, the blasting time will also have fixed during the end of the shift so that all
the workers will removed outside the danger zone.

» To prevent risk of injury to anybody by flying pieces of stones after blast, muffle blasting
will be adopted. In this practice the mouth of the shot hole and some distance around it will
be covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the
broken rock from flying out.

« All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.

« HEMM’s will be deployed with prior permission of DGMS and concerned authorities.
Reduction of Ground Vibration/Mitigation Measures -

To protect a structure, it is necessary to minimize the ground vibrations from the blast. The
acceptable techniques for reduction and control of vibrations are:

a. Reduce the charge per delay: This is the most important measure for the purpose. Charge
per delay can be controlled by:

i. Reducing the hole depth.

ii. Using small diameter holes.

iii. Delayed initiation of deck charges in the blast holes.
iv. Using more numbers of delay detonators series.

v. Using sequential blasting machine.

b. Reduce explosive confinement by:

1. Reducing excessive burden and spacing.

ii. Removing buffers in front of the holes.

iii. Reducing stemming but not to the degree of increasing air-blast
and fly rock.

iv. Reducing sub-grade drilling.
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v. Allowing at least one free face.

vi. Using decoupled charges.

vii. Drilling holes’ parallel to the bench face.
viii. Accuracy in drilling.

c. Limit the explosive confinement to bedrock if the overburden can be excavated by other
means.

d. Square patterns produce more vibrations.

e. Limit frequency of blasting.

f. Time the blasts with high ambient noise levels.
g. Use controlled blasting techniques.

h. Use a low VOD and low density explosive.
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ANNEXURE A-7
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